FORM A
PuBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
RKI BUILDERS PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtor RKI BUILDERS PRIVATE LIMITED
2. | Date of incorporation of corporate debtor 24/04/2003
3. | Authority under which corporate debtor is incorporated / | ROC, Hyderabad
registered
4. | Corporate Identity No. / Limited-Liability-ldentifieation-Ne- of | U45200TG2003PTC040886
corporate debtor
5. | Address of the registered office and principal office (if any) | Plot no.7, D.No. 8-2-269/w/7, IV Floor,
of corporate debtor BLKR House Women’s Coop Society,
Sagar Society, Road No.2, Banjara
Hills, Hyderabad-500 037
6. Insolvency commencement date in respect of corporate | Date of order is 8/12/2022
debtor (order copy made available to IRP on
09/01/2023)
7. | Estimated date of closure of insolvency resolution process | 08/07/2023 (180 days from the date of
receipt of order)
8. | Name and registration number of the insolvency professional | Rajkumar Sarda
acting as interim resolution professional IBBI/IPA-001/IP-P-01777/2019-2020/
12740
9. | Address and e-mail of the interim resolution professional, as | H.No. 24, Asbestos Colony, opp.
registered with the Board Vikrampuri, Secunderabad — 500 009
rajsarda@gmail.com
10. | Address and e-mail to be used for correspondence with the | 3-5-700/A, Street no. 11, New
interim resolution professional Narayanguda, Hyderabad — 500 029
cirp.rkibuilders@gmail.com
11. | Last date for submission of claims 23/01/2023 (14 days from the date of
receipt of order by IRP)
12. | Classes of creditors, if any, under clause (b) of sub-section
(BA) of section 21, ascertained by the interim resolution Not Applicable
professional
13. | Names of Insolvency Professionals identified to act as
Authorized Representative of creditors in a class (Three -NA-
names for each class)
14. (a) Relevant Forms and Weblink:
(b) Details of authorized representatives https://ibbi.gov.infhome/downloads
are available at: Physical Address: Not applicable

Notice is hereby given that the National Company Law Tribunal Hyderabad, has ordered the commencement of
a Corporate Insolvency Resolution Process of the RKI BUILDERS PRIVATE LIMITED on 8/12/2022 (Order
made available to IRP on 09/01/2023).

The creditors of RKI BUILDERS PRIVATE LIMITED are hereby called upon to submit their claims with proof on
or before 23 January 2023 to the Interim Resolution Professional at the address mentioned against column

No. 10.




The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised
representative from among the three insolvency professionals listed against entry No.13 to act as authorised
representative of the class (specify class) in Form CA - Not Applicable at Present.

Submission of false or misleading proofs of claim shall attract penalties

1P-p-01777/

2019-2020/

Rajkumar Sarda

Interim Resolution Professional

Registration No.: IBBI/IPA-001/IP-P-01777/2019-2020/12740
Date : 11/01/2023

Place: Hyderabad
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e Abridged Vehicle E-Auclion Motice daled
04.01-“?3 published In this Mewspaper on SALE NOTICE Act 2002 with Rule (3) of the Security Interest Enforcement Rules, 2002)
0501 .2 M. B h P | . ! ) . . - . .
Plegse "fm‘*ﬁ‘ ".:.FE.EM.;J E.pﬁmﬂ m_fgﬂﬁ E-Auction Sale Notice for Sale of Inmovable Properties under the Securitization and Reconstruction of Financial Assets and Whereas, at the request of you, the below mentioned person(s), have been granted various credit facilities from time to timg
Instaad of Date of E-Aucton: 05022023, Other Enforcement of Security Interest Act, 2002 read with proviso to Rule & (6) of the Security Interest (Enforcement) Rules, 2002. by way of financial assistance against various assets creating security interest in favour of the Bank. The particulars of prop{
fafhe B OGN T rgeis e oped Nkt Notice is hereby given to the public in general and in particular to the Borrower {s) and Guarantor (5] that the below described erty (ies) mortgaged by you by way of deposit of title deeds creating security interest in favour of the bank are mentioneg
Dak: 10012021, Place: Moderatad 5. Autharised Oficer immovable property mortgagedicharged to the Secured Creditor, the constructive/physical possession of which has been here under. As you have failed to discharge the debt due to the Bank, your accounts have been classified as Non-Performing
. taken by the Authorised Officer of N.S. Read Branch, will be sold on “As is where is”, “As is what is”, and * Whatever thera is" Assets as per the guidelines issued by the Reserve Bank of India. As the Demand Notices that were sent by Regd. Pos
(fomerly known a5 “Criss Financial oldings Limited") on 13/02/2023. _ calling upon to discharge the debt due to the Bank were returned by the Postal Department, this notice is issued.
Regtﬁce: B o 16 For, Pt Nor SukeAe e oo ot aldry, Hyloratad [1] for recovery of Rs. 4,80,35,818/-[Contractual dues as on 311272022 ) due to the N.5.Road Branch of Canara Bank from Mis Hi o . .
500081 (TS). Phone: +91 040 45474750 | Email: secretarial@crissfin.com [Website: www.crissfin.com Tech Eleciro Power E?Etams m.prmnmd hy s Fannms"ﬂa“aglm Directors/Guarantors '1] Sri Kanithi u,daya Bhazkar S0 O. Nal'.ne of the App"cant | Liability in Rs. I"rOpeI'Iy U”el'ed EQUItame WIO' tgage
e — ————— Satyanarayana(partner) 2)Smt.Prathapagiri Sravanthi WIO : Praveen Kumar(partner) 3)Smt.Prathapagiri Chaitanya No, Co-Applicant/ Guarantors/ Ac.No. Discription of Movable Properties
i %Iosr;p;mz‘izstlahFEJrE:its?.ir;Eg{%r:fnyTE;sv{\i&g%zpo;?esguf\ld;:rnﬁ;zlCE%E%Z'S;XQ%S)‘G(atgz e Prhanan v S aArATNH TN, _ 1. W/s 1D Electronix Private Limited,  Rs.2,20,13,763.50 | Schedule-A: Al that book debts present and
2. The ebt Securties o the Company aré isted on BSE Limied: o 1. The reserve price for ltem Mo 1 is Rs.T1,26,000/- [Rupees Seventy one lakh twenty six thousand only)and the eamest monay Rep by Its Mr. Mohammad Akbar (Rupees Two Crores S (010 —
3. RBI vide its letter dated December 13, 2022, had issued "No Objection" for the change in I:E'Flﬁﬁit willba Rs.T 12 Eﬂl].'{ﬂup-&ﬂs Seven lakh twelve thousand six hundrad anl :I. i P . .
Management of the Company with the induction of Mr. Ashish Kumar Damani as Whole Time| T H ’ ¥ Khan’ # 4-3-146/1’ 1St Floor’ Sltuated at Twenty Lakhs Thll'teen SChEdUIe Of the Immovable Pro ert
Director and Mr. Shalabh Saxena as Non-Executive Director of the Company; The EﬂmEHtMﬂﬂE}quFﬂﬂﬂﬂﬂhH"bﬁﬁﬂpﬂiltﬁﬂﬂnﬂrmur& 100212023 ﬂti:Wp-m, P|”ar NO 120 Atta ur Ra'endrana ar. - N p y
4. gonowir"]g isth?:‘ﬁmgpsititon of the Board ofDirectol[Jso(the t(.iompany: 5 e _ > = - - - . ’ p ) J g Thousand SeVen Mortgage(l
SHoNoms e Dy DR omren Dt Details and full description of the immovable property: 1. All the premises bearing the RCC Residential House GWMC situated Mandal, Hyderabad-500030. Also at-| Hyndred Sixty Three | tem No. 1 Propérty: Al That part and parcel o
2 M Deepok ClanVidy ONCISO7276) dpenden Diocr at H Mo 8-3-16 (Ground plus two, Southern part) Admeasuring 160 Sg yards, Hanamkonda Old Beel Bazar Warangal City M/s ID Electronix Private "Limited, .4 Fifty Paisa Only) ' »
& Wi Karikeys Do Kl (DINA764172) | Non-Executive Dictor Warangal District, Telangana.North: H No ; 8-3-16(Part) of Prathapagiri Eswaraiah with Joint wall, South: House of P Rajaiah Rep. by Mr. Mohammad Akbar Khan,| 002 102002 for | HOuse Dearing Manicipal No. 9-2-481/8/A (Old
& i Adhioh Kumer Daman: (DIN:09508126) Wnele Tme Drecir and P Ganesh Rao,East :Vacant land of Prathapagiri Bhagya Lakshmi, West :Plot No 87 Plot No.104, Akbar Plaza, Suncity, P&T No.9-2-481/8), admeasuring 150.00 Sq.Yards.
5. This notice is being given in terms Para 69 of RBI Master Directions DNBR.PD.007/ .Fﬂl’ detailed terms and conditions of the sale pl P o ; 1 I A ’ - i Loan Alc No. or 126.00 Sqg.Meters.. situated at Bhagdad
03.10.119/2016-17 dated September 1, 2016, w.r.t. change in management of the Company. PH“ refer the link “E-Auction Flﬂ"-"l'dﬂd online website hﬂlﬁ-d’-" C0|0ny, BandlagUda Jag|r, Rangareddy, 920030014931138 ' q " g
AL skehdr, e uetd 1 ke 1l of e atme atn, oy ot indianbankssauction.com. or may contact Mr. M.Sudarshan Reddy, Chief Manager, N.5.Read Branch Canara Bank, Ph. No. Hyderabad-500086. 2. Mrs. Nazeema Colony, Pensionpura, Langer House, Hyderabad
e-mailtosecretariaI@crissfin.con. » i pL s sl it 9014227656/9440905000/040-247 35732/ 24600451 during office howrs on any working day. Begum, W/o. Mr. Mohd. Abdul and standing in the name of Mr. Mohammed Akbar}
'ormerly Known as "Criss Financial Roldings Limite . . .
I iy ot e DATE:11/01/2023,PLACE: HYDERABAD SDV- AUTHORISED OFFICER, CANARA BANK. Khader, H.No0.9-2-481/8/A, Pension Khan, S/o. Mr. Afzal Khan, vide Registered Sale
Dated: January 10, 2023 Company Secretary| N pura, Langar House, HYderabad' Fs}z’sf’skthI-F(ﬁtupFees Deed N02497/2002, before SRO GOlkonda and
welve Lakns Fi Ive . . i |
borel &0 Canara Bank<g 'EHALAKNASRAGH - Khader, Slo. Mr. Wohammad Abdul Thousand Five | Loucc s v Nearoours. Houee . Ese
doidl & Canara Bank= Gro Near Fever Hospil il " NGO, ionl Hundred and Twent ST ’ '
e SPACENET ENTERPRISES INDTA LINITED] | L Bonk <2 Gl o, oS 20N poson | | i e et
g O P 14 Sy NS, S . b, st G ouU B, Soingingdy DEMAND NOTICE [SECTION 13(2)] 200008, 4. Mr. Mohammad Akban szu?z?r?:g?:g::togj: PIGtNG. 17, BIog=G, in Survey Nos. 104/1, 108
Harga ey pderab- 50006, Wgana, ok Tel G4 2804578 E-mat cs@sgarenvient.com, Wetslle (i spaeereialoon | - ¥ nEiaND NOTICE UNDER SECTION 13{2) OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND Khan’ ) N°'9 281 /éj AaP nei ) zra s gn 05102022 & | @d 113 (Part), admeasuring 501.33 Sq. Yards
CORRIGENDUM TO NEWS PAPER ADD FOR THE NOTICE OF THE ENFORCEMENT OF SECURITY INTEREST ACT 2002 The below said loan/eredit fackties are duly secured by way of mortgage of the ) an, -H°- o hvde ; 5800%”03’ 30.09.202 ey | Or 41911 Sq. Metres, Situated at Dollar Hils
0 G G (EG assets more specsically descried in the schedule hereunder, by virtue of the relevant documents executed by you in our favour. Snce you angar Fouse, - riyoerabad- | el respectively, Puppalquda Village Previous|
EXTRA ORDINARY GENERAL MEETING (EGM) . Py T B i i 5. Mrs. Faria Iftekar, W/o. Mr. ppalg ge,
Dear Memb had failed to discharge your liabities as per the terms and condifions stipufated, the Bank has classified the debt as Non-performing Asset , together with further | Rajendranagar Mandal, now under Gandipe
Aar : # E'rls ! : ok Henca, we haraby issue this notice to vou under Section 13{2) of the subject Act calling upon you to discharge the entira fiability. Mohammed Akbgr Khan, H.No. interest thereon from | Mandal, Ranga Reddy bistrict standing in th
We wish to inform you that The company circulated and dispatched notice of Bxtra | Ionmmeemee TR ARANTOR | MORTGAGOR: 51 K Ram Reddy Flal No.404, B Block 1l Laxmi Ambica Residency Kolhapel, 9-2-481/8/A, Pension pura, Langar 06402022 & ’ , ,

Ordinary General Meeting (EGM) of The Members of Spacenat Enterprises India ; A : G : e House. Hvderabad-500008. name of Mrs. Faria Iftekar, W/o. Mohamme
| ' [ A ; Gaddignnaram, HYDERABAD, (Borrower) 1, Sri Kasam Siddiram Reddy S/o. Ramulu H Mo 23-8-96521 Shali Banda Rajan Devidi ) : : .
Limited which is scheduled on Saturday, January 28°, 2023 At 02:00 PM (IST) ; Loan Account No’s. 920030014931138| 01-10-2022 respectively | Akbar Khan, vide Regd. Sale Deed bearin

: ' an gy ¢ P ; u W HYDERABAD 500 065.2. Sri K Venkat Reddy Sio Ramuloo Flat Mo 301 1l floor GNR Archies Plaza, Ramkot, HYDERABAD-500 . !
through Video Conferencing (“VC") / Other Audio-Visual Means ("0AVM") to the 60148 iarkniad & 920060042450583. Non-Performing at the contractual rate of| Doct. No.8596/2019 and bounded as fol
Shareholders on DB January 2023, wherein, subsequent to the Circulation & ASUretyall } Asset (NPA) on 30-06-2022 interest till the date of | lows: North: Plot No4 South: 40' Wid
dispatch of the notice of EGM, the company Also published the newspaper add for the OUTSTANDING AMOUNT LIABILITY :Rs. 16,13,086.13 (Rupees Sixteen lakhs thirteen thousand eighty six and paise thirteen 13(2) Notice Dated: 10-10-2022 avment R d. East IIDI N 18.V;I ¢ Pl lt No A5
notice of EGM on 06" January, 2023 and thersafter it was noficed that certain | | only), with accrued and up-to-date interest and other expenses. NPA DATE:29/10/2022, DEMAND NOTICGE DATE : 01/12/2022. (2) Notice Dated: 10-10- payment. oad, East. ot No. 13, ¥vest- Flot No.1b.

LOANNO : 30137210000206. If'you the above mentioned person/s fail to fepay the above-mentioned amount due by you with future interest ant
[Details of security assats: All that Flat No 404, on Fourth Floor in Block-B, with super built up area of 1282 S, along with undivided incidental expenses, costs as stated above in terms of this notice under Section 13(2) of SARFAESI Act. Within 60 day
share of 35 5q.Yds of out of 4800 Sq.Yds of land, in premises bearing Gram Panchayat No.23-38, Sy.Nos.105 & 106, situated at from the date of this notice the Bank will exercise all or any of the rights detailed under Section 13(4) of SARFAESI Ac

Municipal Road, Gaddiannaram, Saroomagar Mandal. Ranga Reddy Distictbounded by: ) . and other applicable provisions of the said Act. This notice is without prejudice to the Bank's right to initiate such othe
LAND BOUNDARIES: North : Rice Mill belonging to Neighbours, South : Rice Mill belonging to Neighbours in Sy.No.104,East : actions or legal proceedings, as it deem necessary under any other Provisions of Law.

40" Wide Road, West : Poultry Farm in Sy.No.107. i i
FLAT BOUNDARIES: North : Duct & Flat No.105,5outh : Open to Sky,East : Stair Case and Corridor,West ; Open to Sky Date: 10-01-2023, Flace: Secunderabad Authorised Officer; Axis Bank Timite

inadvertent typographical errors have crept inthat newspaper add,

With reference to the aforesaid newspaper add please note the following comections

are mada by way this cormigendum

The mambers may be infarmed that:

= Date and time of commencement of remate e-voting is Tuesday 24-01-2023 al
09:00 AM{IST).

Except above mentioned all the details mentionad in the newspaper add vide dated on

06" January, 2023 remain unchanged.

The Notice of Extraordinary General Meeting has also been uploaded on the
website of the Company in the following qiven web link in addition o stock
exchange(NSE) website,

hitps.//www.spacenetent.com/Shareholders _Meetings/Motice/SPACENET-
EGM3%20Notice-06-01-2023. pdf

For any Assistance or any matter connected with the above, members may contact
by writing an e-mail to cs@spacenetent,com

For Spacenet Enterprises India Limited

If you, the aforementioned parsons fall to repay the abowe mentioned amount dua by you with future interest and incidental expenses,
costs as stated above in terms of this notice under Section 13 (2) of SARFAES] Act, within 60 days: from the date of publication of this
notice failing which we shall xercise all or any of the rights under Section 134) of the subject Act Further, you are hereby restraimed from
dealing with any of the secured assets mentionad i the schadule in any manner whalsoever, without our priar consant. This is without
prejudice to any otfver rights availabée to us under the subject Act andior any other law in foree. Your atiention is inwited to provisions of
sub-sechion (3) of Seclion 13 ol the SARFAESI Act, i respect of time available, to redesm the secured assets. The dermand notice had
alzo been izsued toyou by Registered Post Ack due to vour st known address availablein the Branch record.

DATE:01M272022, PLACE: HYDERABAD S0{- AUTHORISED OFFICER,CANARA BAHH.[

PIRAMAL CAPITAL AND HOUSING FINANCE LTD

(Formerly Known s Dewan Housing Finance Corporation Lic.) CIN: LES310MH1384PLCO32E3S
Registered Office: Unit No.-601, Bth Fioor, Pirarmal Amitl Building, Piramal Agastya Carparate Park,
Kamani Junction, Opp. Fire Siafion, LBS Mang, Kurla (west), Mumbai-d00070 =T +391 22 3802 4000
Branch Office: D.Mo.7-1-815 616 & 817A. Imperial Towers, 41h Floor, &meepel Man Road,
Hyderabad-S00016, Telangana

Contact Perzon: 1. Durga Vijaya Prazad Vanacharla - 3433330003 2. Ramana Rao - 3849271633
1. Vishal Ketele - 8504066653

Piramal
Capital & Housing Finonce

/-
Date: 10.01.2023 Chowda Hmd;.lr | PIRAMAL CAPITAL AND HOUSING FINANCE LTD E-AUCTION SALE NOTICE — FRESH SALE
Place: Hyderabad Company Secretary Piramal (Formerty Known as Dewan Housing Finance Corporation Ltd.| CIN: LBS310MH1384PLC032639 Pursuant ko taking possession of the secured assat mentioned hereunder by the Authorized Officer of Piramal Capital & Housing Finance Limited
Copital & Housing Finance  Registered Office: Unit No.-601, 6th Fleor, Piramal Amiti Building, Piramal Agastya Corporate Park, (Fomnarty Knawn as DHFL) under Ihe Securitization and Reconstrection of Financial Assets and Enforcement of Security interest Act, 2002 for

Kamanl Jurclion, ﬁlpg. Fire Sialion, LES |'-.1:,-.1rg. Kura (wesl), Mumba-400070 -T +31 22 3802 4000 the recowery of amount due from bomewen's, offers areinviled by the undersignad for purchass of immiovable propery, 85 descrbed hersunder, which s

FURM R Branch Office: D.Mo.7-1-615, 616 & 61704, Imperial Towers, 4ih Floor. Ameerpet Main Road inthe physical possassion, on ‘As | Where |s Basis’, “As Is What ls Basis' and ‘Whatever|s There s Basks', Particulars ofwhich ara given below:
: Hyderabad-500016, Telangana Loan Code/Branch/ Earnest
. Public Announcement . Contast Person: 1. Durga Vijaya Prasad Vanacharla - 1493330003 2. Ramana Rao - 3849271633 Borrower(s)/ e R . Reserve | Money | Oustanding
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India 3. Viehal Katele - 9584066653 Co-Borrower(s) o i Price  |Deposit(EMD) oy "0r,,
insohency Resolution rocess for Corporate Persons Reguiations, 2016) e e RS L
FOR THE ATTENTION OF THE CREDITORS OF RK BUILDERS PRVATE LIITED | (5.ryantoakingpusesson f e seured asstmentoneshrener e Autrzed Ot f Firma Ceptal & Hovsing Fnceimied| || 2Co0e o D 0600-2020 | A¥ T pice and Parcel e Popery (R 24000 s 24000 R 126580
RELEVANT PARTICULARS (Formerty Known as DHFL) under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 for (Branch) '-.;'ua:‘.'alahsﬂnﬂi [Rs' gt | R LS A .Foed | 1B b ':rw;:m:.r i il ol
1. [ Name of Corporate Debtor RKI BUILDERS PRIVATE LIMITED tha recovery of amount dus from bomcwer!s, offers are nvited by the undersigned for purchase of immavable praperty, as described hereunder, which is Bathula (Barrowes), | Eorty Thousand | Wiliage Read MearBJ JRStahis | Thousand | Theusand | Thausand Five
2. | Date of Incorporation Of Corporate Debtor 24/04/2003 inthe phy=ical possession, on'As ks Where Is Basis’, ‘As |s Whatls Basis' and "Whatever Is There Is Basis', Particulars of which are given below One Only) Komrvolu Vilage, Pamary Mandal,, Ony) Only) Hundred Sixty
3. | Authority Under Which Corporate Debtor Is ROC, Hyderabad Loan CodelBranch! i Eamest Outstanding Krishna, Andhre Pradesh - 520008 Only)
lncorporated/Reglsteregi _ ':E_mﬂml{ﬂ Notica Dats Property Address Reserve De Mo Amount Laan Code No, Ot 12-05-2021, | All The piece and Parcel of the Property | Rs. 2300000 | Rs. 230000, |Rs.2103334/-, [Rs.
4, Corppratq Identity No./Limited Liability U45200TG2003PTC040886 Hmmw&r:sll' and Amount Price posit ) 01-12-2022) 00006229, Viayawada Rs 1892245 having an extent - Plod Mo 1 And 2, Lp | (Rs. Twenty | (Rs. Two lakh | Twenty One lakh
dentfiaton No.of corporte debtor Guarantor(s) (10% of RP) {Branch), Ravi Kumar | (Rs. Sivteen fakh | No:148/20150ia, Mangalapuram Road, | Threelakh |  Thity | Three Thousand
5. | Address of the Registered Officeand Principal Plot no.7, D.No. 8-2-269/w/7, IV Floor, BLKR House Loan Code Mo. 00002214, | Dt 28-08-2018, Rs. | All The piece and Parcel of the Rs. Rs. 1106000/-, |Rs.9039307-, (Rs. Chatasani (Bomrawear), Mimsaty Two Mear Challapalli Sugar Factory Only) Thouzand Threa Hundred
Office (if any) of Corporate Debtor Women's Coop Society, Sagar Society, Road No.2, Regahmundry {Branch), TR12377-, (A=, Property having an extent - O | 110B00000-, | [Rs. Elewen | Ninefy kakih Thirty Sushma Chalasani [Co Thousand Two Lakshemipuram, Challapalli Krishra Only) Thirty Four Oinily)
Banjara Hills, Hyderabad-500 037 Maddala Steels And Granites | Sevenfy Nine lakh | No, 11-2-Ba, Old Ward No. 17 [R5, One lakh Six Mine Thousand Bomower 1) Hundred Forty Andhra Pradesh - 520002
6. | Insovency commencement date i espectofcorprate debtor | Date of order s 8/12/2022 h!iE"'”’*'i""Eg' TErrnurtnulu_ Tﬂ"ﬁ'“’e Th':'"dﬂ""j § New W ”ﬁj.g' Crnn;Te_r. o Thg:ﬂ”'j T'S"E’E Htardr?d Frve Only)
(order copy made available to IRP on 09/01/2023) Hﬁ;%rﬁa”ﬂg“ﬁa‘l;’ sa-;a;f:swe;gjnm v mﬁ:};ﬂﬂ;‘f&f‘g‘;aﬁ” ret ) el ] DATE OF E-AUCTION: 13-02-2023, FROM 11.00 A.M. TO 2.00 P.M {WITH UNLIMITED EXTENSION OF 5 MINUTES EACH]. LAST DATE OF
7. | Estimated date of closure of insolvency resolution process | 08/07/2023 {Co Barrowsr 2) Andhra Pradesh 534102 Only] SUBMISSION OF BID: 10-02-2023, BEFORE 4.00 P.M.
(180 days from the date of receipt of order) BT 7 T AT ot o ooy ) Lo T S oty o\ ey g ) - pra T B P L R, e ey e TERMS AND CONDITIONS OF THE AUCTION:
8. Namle and regifstra.tion Pur?'ber of ;hte . Rajkumar Sarda R:qat‘n‘urr:rﬂﬁrarml:n:-. Madu:lal:-a E-EE*IE-?M-‘-. (Rs Sixty | Propesty having an extent ;- (Rs. Ninety | (Rs. Nine lakh | Exghty lakh Eighty 1. Theaszetwill not be sold below th reserve price.
resoluton professional RIS ESEERE Em?':ﬁ:ﬁﬁﬁ mls;ﬁgrrg:ﬂu, Iﬁr:ﬁs;mﬁaﬂ g Bl mﬁﬁgﬁ?&mm Clietalt Corky) Tan E_::I"‘md Hlmgﬂ?ﬂa?i:e 2. Incase of single bidder, the bidder/purchaser has to bid with an minimum increment amount of Rs. 10, 000/~ for property upto 3or RP & More
(| A pel . ¥l f than 3 Cr{Property Resere Price (RP) bidincrement amount will be RBs. 1,100, 000F-),
9. |Address and e-mail of the interim resolution | H.No. 24, Ashestos Colony, opp. Bomower 1) Radha Kuman | Hundred Ninety Four [ Tadepalligudern, West Godavar- Jnly) 3. Auction/bidding shal oniy by “orine elecironic mode” through the website of he servioe provideri & Company Name: C1 India Private Limited
professional, as registered with the Board | Vikrampuri, Secunderabad 500 009 Matdala (Co Bomower 2) Qnly) Mame of Representative : Mr. Dharan] Krishna; Contact Number ; 2045982222 Site hitps iwww bankeauclions.com |

rajsarda@gmail.com
3-5-700/A, Street no. 11, New Narayanguda,

DATE OF E-AUCTION; 13-02-2023, FROM 11.00 A.M. TO 2.00 P.M (WITH UNLIMITED EXTENSION OF 5 MINUTES EACH), LAST DATE OF 4
Hyderabad 500 029 TERMS AND ol OF THE AUCTION: 5,
cirp.rkibuilders@gmail.com The sala shall be subject to the lerms & conditions as described balow:-
- 1. The aszatwill nolbe soid below the resane prica.
23/01/2023 (14 days from the date of receipt of order by IRP . ! :
(14 caysfomth date ofecept o order by IRP) 2. In casa of single bidder, the tedder/purchazer has to bid with an minimum increment amount of Rz, 10, 000/- for groperty upto 3or RP & More f.
than 3 Cr (Property Reserse Price {RP) bid increment amount will be Rs. 1,00, 0000,

. Care has been taken o mclude adequate pariculars of Secured Assels in the Schedule herein sbowve. The Avthorized Officer shall not be
anzwerable for any emor, misstatement or omission in this proclamation

Theintending bidders are advisad 1o ga through the porisl hiips:fwww.barkeauciions.com for detailed terms and condifions for e-Auction sale
before submitiing their bids and taking part in the e-Auction sale proceedings and contact the respective Authorized Officer for the concemed
property &5 mentioned herein ahove against the property

Auction shall commence at one increment above the Resarve Price and biddears shall be free o bid among themselves by improving their offer
with minimum incremental amauwn sigted herein above

10.| Address and e-mail to be used for
correspondence with the interim resolution
Professional

11.| Last date for submission of claims

12. |Classes of creditors, if any, under clause(b) of

sub-secton (64) of secion 21, ascerained by | 0 PP 20

the interim resolution professional . Auctionbadding shall only by “online electronic mode” through the website of the: service provider |.e Company Name: C1 India Private Limited, 7. 10% Eamest Money Deposit (EMD) DD shall be depasited on or befare 10-02-2023, before 4:00 PM. to the designated Branch in favour of
13.[Names of Insolvency Professionals identiied to act | -NA- Marme of Hepresentabw:_ Mr. Dharani I{r":uhna:_ Contact Number: 99431!}2222. Siba .mrsz-m.hanheauchnns.wp. ‘Piramal Capital & Housing Finance Limited” along with fully filled bid form and Tender/Sealed BidiQffer in the prescribed tender
| as Authorised Representative of creditors in a diass 4, Care has been taken to include adeguate particudars of Secured Assets in the Schedule herein above. The Authonzed Cfficer shall not be formz along KYC. 3) Self atlested true copy of dentity Card containing Photograph and Residential Address and PAN cand of the intending
(Three names for each diass) answerable for any emor, misstatement or crmission in this proclamation. bidder. isswed by Govt of India. Orignal of the document should be made available for vesification by the concerned Authorized Officer. b)

Intending Bidder's Mobile Mumber and E-Mail address,

The intended bdders who reguire assisiance i creating Login 1D & Password, upleading data, submitting bid, training on e-bidding process

ele., may condact Mr. Dharani Krishna; Contact Number : 39346182232 Help Line E-mail 10: hitps e bankeauchons com and For any

propary related query may contact PCHFL Autharised Oficer - Durga Vijaya Prasad Vanacharla - 9493330003 during the office hours on any

wiorkineg days.

In case of stay of saks or Recovery procaedng by any supearier cour of competant jrisdiction, the auction may aither be posiponedicancalled in

compliance of such order, withoul any fudher nolice and e persons pardicipaling in the sake shall have no rghl ko claim damages,

compensation or costfar such pastpenamenticancellation #ic.

10. Only those biddess holding valid user 1D and Password and confirmed paymant of EMD thraugh Demand Draft shall ba peermitiad o participals

in the anline s-auclion. The Authorized Offcer rasanes the right b accest or reject any o all bids. Furlher, the Authorzed Officer reserves the

right 1o postpone ar cancal or adjoum ar discantinus the Auclion or vary the barms of the Auction &t any bme befare conclusion of the Auclion

pracess, without assigning any reason whatsoever and his dacizion in fhes regard shall be final.

The successhul bidder shall hava 1o pay 25% of the purchase amount immediabely within 24 hours (including Eamast Money Already paid] from

knosking down of bid in hisfher favar, in the same mode &5 slipuatad in dause 7 abawva. The balancs of the purchases prce shall have o be paid

in the same mods as stpulsted in clause 7 above within 15 days of acceptance’confirmation of sale conveyed ba them. In case of dedault, all

amounts depasited till then shall be forfeited including earnest money daposit

12. Meagre deposit of 23 % of the Sale Prcs shall nol endille the succassiul bidder fo gat the sale canfirmed in his favour, Sake shall be subject o
terms and condilions appacable ko this e-awction notice and canfirmation by ihe secured creditor fo that effect,

5. Theintending badders are advised togo throwgh the portal https:iwws bankesuctions, com for detailed kemms and conditions for e-Auction sale
before submitting their bigs and taking part in the e-Auction sale procesdings and contack the respective Authorzed Officer for the concemed B
property as mentioned herein abowe against the property.

6. Auction shall commence at one increment above the Reserse Price and bidders shall be free 1o bid among themselves by improving their offer
with mirdmum incremental amount stated hensin above.

7. 0% Eamesi Money Deposit (EMD DD shall be deposied on o before 10-02-2023, before 4:00 P.M. to the designated Branch in favour of H.
‘Piramal Capital & Housing Finance Limited' aleng with fully filled bid form and Tender/Sealed Bid/Offer in the prescribed tender
forms aleng KYC. a) Salf attested true copy of Identity Card containing Photograph and Residential Address and PAN card of the intendng
biddar, issuad by Govt. of India. Original of the docurmeant should be made avagable for verfication by the concarmed Authonzed Cifficar. b)
Intending Bidder's Mobila Murnbar and E-Mail address.

. The intended bidders who reguire assistance in creating Login 1D & Password, uploading data, submitting bid, training on e-bidding process

ale., may conlact Mr. Dharani Krishna; Contact Numbear : S348182227 Halp Ling E-mail ID: htps:Vwws bankeauclions com and For any

property related query may contac! PCHFL Authorised Officer - Durga Vijaya Prasad Yanacharla - 3433330003 during the office hows on any 1.

working deys.

In case of stay of sale or Recovery procaeding by any supeanior cour of competant jurisdiction, the auction may either be postponedicancalled in

compliance of such order, withoul any furher notice and the persons paricipaling in the sale shall have no right fo clam damagss,

compensation o cost for such postiponement'cancallgtion elc

10. Only thase bidders holding valid user 10 and Password and confirmed payrment of EMD through Demand Draft shall be permitted {o participata

14.|(a) Relevant Forms and

(b) Details of authorized
representatives are available at :
Notice is hereby given that the National Company Law Tribunal Hyderabad,has ordered the
commencement of a Corporate Insolvency Resolution Process of the RKI BUILDERS PRIVATE
LIMITED on 8/12/2022(Order made available to IRP on 09/01/2023).

The creditors of RKIBUILDERS PRIVATE LIMITED are hereby called upon to submit their claims
with proof on or before 23rd January 2023 to the Interim Resolution Professional at the address
mentioned against column No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other 8
creditors may submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of authorised representative from among the three insolvency professionals listed against entry
No.13to act as authorised representative of the class (specify class) in Form CA- Not Applicable 4.
atPresent.

Submission of false or misleading proofs of claim shall attract penalties
Name and Signature of Interim Resolution Professional

Weblink: https://ibbi.gov.infhome/downloads
Physical Address: Not applicable

Sd/- in the anlire a-guclion, The Autharized Oficer rasanias the night fo actept or reject any or all bids, Furthes, the Authorized Officer rasarves the 135, The EMD (withoul meerast) of the imsuccesshul bidder will be retumead on 3rd day of the dosure of the e-auction sale proceedings.

Rajkumar Sarda right to postpane or cancel or adjourn or discontinue the Auction or vary the terms of the Aucton at any fime before conclusion of the Auchion 14. During e-auction, in case any bid is placed in the last 5 minutes of the closing Bme of the Auclion, the clsing time shal automatically get
Interim Resolution Professional process, without assigning any reeson whatsoever and his decision in this regand shall be final exlarded for anathar 3 minlas.

Registration No.: IBBI/IPA-001/IP-P-01777/2019-2020/12740 11. The successhul bidder shall hawa (o pay 25% of the purchass amount immeadiatety within 24 hows (including Earmest Money Already paxd] from 15. The sali is subject to final confirmation by the PCHFL. In case if the borrowern'guaranions pays the total Qutstanding due to the PCHFL bafore

knocking dawn of bid in hisfher favor, m the same mode as siipulsted in cdlause 7 above. The balance of the purchese price shall have o bea paid
in the same mode &35 sfipulated in cleuse T above within 15 days of acceplanceiconfirmation of sake conveyed o them, In case of defaud, all
amounts deposited il than shall be forsited including eamest monay deposit

12, Mesgre depasit of 25 % of the Sale Price shall not entitie the successiul bidder 1o get the sale confimed in his favow, Sale shall be subject o
berms and conditions applicable fo this e-auchion notice and confirmation by the secured creditor to that effeci,

13, The EMD {withaut intersst) of the unsuccessiul bedder will be returnsd on Ard day of the casure afthe e-auction saks pracaadings.

14. During e-auckon, in case ary bid is placed in the last 5 minates of the dosing time of the Auctian, the closing tree shall aulomatically get
axbarided for anothar 5 minules.

15. The sate is subject to final confirmation by the PCHFL. In case if ta barowarguarantors pays the okl Outstandag due b e PCHFL bafora
the Date ol Awclion, then auckon sala may be cancalied at the discratbon of POHFL.

16. A¥ statutory duesfattendant chargesiother dues including registration charges, stamp duty, taxes afc. shal have tobe borne by the purchases.

17. The Sale Cerificate shall be issued to the highast successiul bidder and in the same name in which the Bid i submitied

the Date of Auction, ten auction sale may be cancefad at the discration of PCHFL.

16. All statutory dues/atensant chargesisther dues induding registration charges, stamp duty, taxes ete. shall have 1o be bome by the purchaser,

17, The Sale Cartificate shall be issued to the highest successiul bidder and in the same name inwhich the Bid is submitted,

18. The property is sold on “As is where” and “As is whal is” basis and the Autharized Officer or the PCHFL shall not be responsible for any chargs,
lien. encumbrancas, or any ofhar dues b the govermment or anyone eise in respact of properties E-Auctioned, The intending Bidder is advised
to make their own independent inguiries regarding the encumbrances, search resulis and ofher revenue records refating to fhe property
inchading statutory liabdities amears of progery tax, electricity dues etc, and shall satisfy themsehves before submitting the Bid,

18, Properiies &5 menfioned abowve can be inspected by the prospective bigders at the site with the prior appaintment of concemed Branch
Manageror Authorized Officer or any other officeridentified for the purposs, from 11AM. 40 3 PM. on amy working day before 10-02-2023,

20, PCHFL resenves its right to acceptireject any or all of the offen{s) or bidis} so received or cancel the sale without assigning any reason thereof,

21. In case there 5 any discrepancy found in Pubication of Vemacular Version or Englsh Version then in such case English Version will be
cansiderad for fhe purposs of inerprelation. Bidd@ng in the fnal minules and seconds should be avoided in the bidders own interast, Meither

Date: 11/01/2023
Place: Hyderabad

“IMPORTANT

Whilst care is taken prior

to  acceptance  of
advertising copy, it is not

18. The property & s0id on "As is where” and "As i what is” basis and the Authoeized Officer or the PCHFL shall not be responsitde for any chamge,
lien, encumbrances, or any oiher dues to the govemment or anyone else in respect of properiies E-Auctioned. The mtending Bidder ks advisad
by make their own independent inguiries reganding the encumbrances, search resulis and other revenee records retafing o the propery

PCHFL nor Service Prowsder will be responsible for any filurefapsa (Power fedure, Infemet fedure el ) on the part of the vendar. In arder {o
pravent such sifuafion bidders are requested fo make all the necassary amangementsialternatives such as backup power supply etc required so
that they are abie io prevent such situgtion end confinue to participate in the auction successfully

including statutory Babilties arrears of property tax, electricity dues atc, and shall satisfy themselhves before submitting the Bid

19, Properfies as mentionsd above can b2 inspectad by the prospective bidders af the site with the prior appointment of concemed Branch
Manager or Authorized Officer or any other officeridentified for the purpose, from 11A.M. 1o 3 P.M. on any working day before 10-02-2023.

20, PCHFL reserves its right o acceptireject any or all of the offer(s) or bid{s) so received or cancel the sale without assigning any reason thereof.

21, In casa thare is any dscrepancy found in Pubbcation of Vemacular Verson or English Yersion than in such case English Varsion will ba
considerad for fhe purpess of interpratation, Bidding in the final minutas and secands shouwkd ba avaided in fhe bidders own inferast, Naither
PLHFL nor Service Provider will be responsible for any failurs/lapss (Fower failure, Internet failure ete,) ondhe part of the vendor, Inorder to

22, It shall be the respansitdity of the successhul bidder o remit the TDS @ 1% as applicable w's 184 1-Aif the aggregate of the sums credited or
paid for such consideration is Rs, 50 Lakhs or more, TOS should be fled online by flling form 2608 & TDS cedificate to be issued inform 168
The purchasar has o produce the proaf of having depasited the income tax mbo the govemment account within 15 days of e-suction

STATUTORY 30 DaYS SALE NOTICE UNDER SARFAES| ACT TD THE BORROWER/GUARANTOR | MORTGAGOR

The above menlioned BormowarGuaranior are hensty noliced b pay e sum as menbioned in saciion 13(2] nolica in full with accrued interast il

dale before the date of awclion, failing which property will be auctioned'sold and balance dues if any will be recovered with inberest and cost from

borroweriguaranior

possible to verify its
contents. The Indian
Express Limited cannot
be held responsible for

prevent such situztion bidders are requestad o make all the necessary arangements/atterneiives such as backup power supply etc reguired so Diate - 11.01.2023 {Authorised Dm?g{,i
; . .. . C 1 "; ..'. . f\- ] ate :
SUCh COntentS, nor for any that they are abie to prevent such situation and continue to participate in the auction successhully B <Keishia Piramal Capital & Housing Finance Limited

22, |t shall be the responsibility of the successful bidder bo remit the TDS @ 1% as appbcable w's 194 1-Aifthe sggregates of the sums creded aor
peid for such consideration & Rs, 50 Lakhs or more, TOS showld be filed online by filing form 2808 & TDS cerificate to be issued in foom 168
The purchaser has to produce the proof of having deposiied the income tax indo the government accound within 15 days of e-auction,

STATUTORY 30 DAYS SALE NOTICE UNDER SARFAES| ACT TO THE BORROWER/GUARANTOR | MORTGAGOR

The abowe mentioned BorrowsrGuerantor are haredy noliced (o pay the sum as mentianed in seclion 1312} natice in full with accrued infenast il

date bedore the date of auction, failing which propery will be auchionedsold and belance dwes i any will b2 recovered with inferest and cost from

borrweriquarantar, Sd

|Authorisad Officar)
Pirarmal Capital & Housing Finance Limited

loss or damage incurred
as a result of transactions
with companies, associa-
tions or individuals

Date : 11.041. 2023
Place : West Godavari

advertising in its newspa-

pers or Publications.
We therefore recommend
that readers make
necessary inquiries
before sending any
monies or entering into
any agreements with
advertisers or otherwise
acting on an advertise-
ment in any manner
whatsoever. Registered
letters are not accepted
in  response to box
number advertisement.

financi&lfp. .o ). in 00 e o0 © 00 @ Lvoeresno



S3800ve

L5080
20HRB0 11 2550 2023

31

555 HHRGEOSS DEILL Hyd

o ©XHEY Ty FrFgS =6
$SBoomrn-siassyes

S wmHHEy) Sorhd E5g I o wor® deewod
DD HESHT BB BodS Hooes v DL Lep wBSHRE
SoKeo LIKED (ot 28R08. 5o ooednd Bé, VD
$PSrE, TAHen BODS oo [Swdo... ADIKGE, Sy
oPEPoR8 BobS e T OD 29 DA 45386° ey Siiyaty, ey
508, coesiosd, a5sgd, &85, o5BT Sl 3 TacBLS
R $BOEHOTND. BOA 208 B E0S® (BLrco edhod
o SHS [Hoirdny) whbos® Py Slyang40), ey
[©$508(32), Toased(48), #55gd(15), SER(12) oyasyad K
BoTe.

ENVEAN LEASING AND INVESTMENTS LTD.

50 B0.0252-25 A
825 ZOE6, TENBE gEisore Ko@yEy, 6 & S2wws,
TEoeers 8 $dgest

g0 k0, 2018, Koo Sio, 20136°0 2ES 14 HcE LoD (S=E7E4S)
&rS), 2014 Eoo%) &S 41 DFoDos®
S005
:58) 555 d2of wob sRFHol) OBEE, A0 e whi: & Jo.4, svi‘)é?%
©0dIDY), BB, TETwrE-500008, Boorren, nodaie S8 SOAENE) DB
<. BERE

sothiireore Frde [Herlseds [HEeS sditabidr, 6t $reds Somofod
30D Herso e dwo EY0ToS 6 B8, 20238 IEroSES TGV
ey DErSYos® eRrHodS ($TE duyso @n) AkErelH ©ibod (RIS
52:BE B0 568 Besrod agE08° $Ba PBYS Er)8* SE83K0 Lobde
gﬁo, 2013 &9 DES 14 (Bois Bolf (BvEo #08 oD BBy Voo &

6.
go})b&@né& @OFOE Hrty/ FLRH Sowohod [Herdo vy eSsdosis) JEBT
.5@._%_, [CL VT "qsz).)“;‘)o SHBAso @aféoémuémo 8o SR oD a’mgé;

o 08D eFdnot 6D DO HETHE B BBgRRTBS 0208 82 B
% 5§ o8 HE° & HELS HHSe 85 Tws) Soenrh B Sonohd 6855
8855, 35 wosd, OB 458, wohrl, SRS, Qoo (P, FAHESKE
Hokeo, Borrdd dex, TriTeers, Bvorrn- 500068, 8vorrsn 68 b&gh DYy
T H0DSEy% Soe 8056 Sy,

S5t S8 bk E6% Dadh H5rE Yoo, BOEE
= 8

&0S: 00769568

ga: 11-01-2028 Qe 65 Jo. 4, S°R)] w0,

Bado: prTes HBFol, TrEoerE-500008, Beorre, S085®,

KRISHNA RAMA INDUSTRIAL INVESTMENTS LTD.

8o J0.008H-25 A
8B5S 206, sEd8 SssiSore Ho@dEy,
;8 &G bachS, iTers 70 $ogos®

Sonde $io, 2013, Soble Sio, 20136%0 DES 14 Hoa» EoDIF (@SEYTES)
&rd), 2014 o) GrS 41 Dhcbod®

20
G B3 oo mor§abS sRFDolf) OHBE, 8 o whib: 6-3-668/10/66,
&TSHE S, Sowtbly, FETEPE-500082, Buorre, solidls 5§ SDAmY Jdbod®
~BogERTs
SO SR @’)aﬂf\)s'ﬂ)g (8% a;éﬁéﬁléu:én", D5 $56)88 Wowofod Lod
Barso st Do Eodotn 6 =SHe, 20235 AEIoSRAS eFTER BB
RSP0’ eFrHoNS BB Soyto g ohEreD ©Ke0D (BEES DDBE oS
Ere)8 Baseed é\éé,goés 2o8as DB e S8SKe LoBde 30, 2013 & 255
14 (8ot Bols (@ebdo 08 BoDd Bbary Sawe aF8uY8.
50D @k (HBFHE Sty RESH How0Hod [Herddo ey eSseFos HSPT° X8,
@8 ©idl Syrdo Hbdh vifodtrobiiie sPimrel HrYHEr oS i o o8
SEHe B DEY DBTEr B SETREDS So2dE B2 Ayl ebik 5 a8
ThE® & [HE0S (b 86 ang) Sumeord Berdr vonod 625S 2BEE, 35 e,
SERBE 5558, wogrrd, RS, SGommBo [ro, SabSSKE Hokwo, Borrts Bex,
réoeers, Bworre- 500068, 8worre 068 BeE5%> @’S‘Kg T HoBBSNH 8o

2036 Fabsispyd. ST S655 DB FES
88 IS SoBos, ass8

8xdS: 00698772

Do 6-3-668/10/66, SHpsE Sod,
Doatdl, FeUsTears-500082, Beorres, soldir.

do: 11-01-2023
Fddo: Tooers

abaad 20,06 dnab
Hés\:l'ﬁsds b 135 85, 26, ?5;@5%16001
ool wbi: 35 sofubend) Dowb, &B6 28, 63 wodi, 841

b RBLBANK
258 ol 08, G008 306 (3F), Swoaw-400 013

D@ HEHD VoGO0 4 -Grd 8(1)

988, Bob HoSSorrtoh s6LIS wmjof DDHDE Iy 55 ©HB, VERHDHLS wob
Béﬁ@gﬁ @8 PRehS o eol NP ToS B Z;iéxngﬁé aoéBB% d’m% 2002 8o
B0 & VErged 208B] (D5885)ol) &), 20026 & 8 &98° SKHBed PES 18(12)
Bos HoEwod whTTreH IIRPNODED, 5% b bte 6 ol 60 SFadim
FE0s® DEYesS Fndo G ree 30.9216543 £ Sonchod 08.02.2020 THS wsranes
§2.13,20,168.08/- (Srdrchen H5&rh ofe s83de afsos ©EE0:LO & WA
2.ErEH)om B8R BPoSHeRBT Gnlitrs/e THSES TES (Gniiteg) Sudr S
FrEe 30.9216543 & 9192510 % Howobod 36.03 56, 202078 Eirol SFéb mbizt.
e 86MBPoHHE" Keliirs Dvo Boblotdis, sotdreorr Helirs $Hdcm Do
@803 asEdBsm, Bod Sodtorrd S5 Er&)E%D &8 98° Shad Kb $¢06*D BES
13(4) (Bots @88 HolEoDS whsTLD IIBFAHED BrHD DSBS =B 09 asss,
20233 erodd@radore 3‘;5?60 3(»&::52&

585800 He(fitrd £OuH Ko sothmuore PBoBEbHRNT, ek’ O30 owdlw
DHCED Dich shE® 03D oardder skt VDI, 65HIS el OBE =68 P
DEG Bogres Db o0 S50 BPobLes ad dotnod.

BT} D560

o} ahedrd: THSoES odS: 26.0.586 $wR)08, FraveE $666°% Sorvd B,
a8 Hotivo, FEVES (ribe, LrthBIKE Sfrfe &8 Bo.5, 83 Re.446° 1465.K.0 2RED
28 B0.40 3Z5, BE @) FER Irdidorr DOEDS m08 Iwdo grro Hbak SoFrHe
arbd Do Se: Sedyy reS 30.40 w‘““'tj_ﬁ &8eo: et 30.40 (E‘:§5; 28E)° 5’5 HESE:|
5 T0.89, agbo: 25 Bley) .

S ergoSd I0DS e PiYes, THe Db Hures S D BEW i8S o
3Pothet SoolrrRErgs wibe eXr P BEYG w20 TSR KPR SgosD ES
13(8)Rd%ire (8ot & [F ShsHTnty.

0558 wisD,
£.60088 8%
(65028 er508 DBE)

Bddo: Tt
3a: 09-01-2023

aeto A
2aRvot HBOD
ETRR) @0k ergoEgd &5 oF mobarr @SFBY beremshS VE $8
56‘33&5 BB Bﬁ:éé{zs’a, 2016 ﬁné&ﬁ&éé{ﬁ 6 (8o8)

88w 2g8) RIS DWBE By hegdo (# Stroidbe S6%

DVooHHB DD
w53n Db (RIS 0BE
24]04/2003
abtl- prioerd

1. | 525786 @erd B

2. | 5508 GErb s Bt ohs 86

3. [=5=-87088 Tak/ eaggdns s6Nes
2¢r6 (808 068

4. | &0 GerE Bk SPENBES K80 To. /|
OBE DehDS Hboh Jowth
5. | °EBE BerE g Bty @bid S0
BSS whiv OEV6HS) Dbmrde

U45200TG2003PTC040886

F530.7, &6 R0.8-2-269/8ay7, 4% ©OBD,

08368 5%, HHE) S-S Fpd, FK6
F2b, 58 70,2, momtirS, Froeh-500037

@8 B0: 8.12.2022 (4% 5+ 09.01.2023%
Dsb wotbarind® Soth)

08/07/2023

(e85t S8 B 0d 180 Saven)

TESERE e

IBBIIPA-D01/1P-P-01T7712019-2020/ 12740

6. 96‘356 QerbEH Somohod 5\55“65.5“)
B0 86

7.| 8538y oS B80S Swhod
wodw 86
g, | 20805 bForitS @ HRIST BB

ORY) 553:%‘%‘3 E0IE @)
HBd BAHKS Roxl
g, | P58 SRRy 2080D
| BrorssS @ RasS oo adhaeEr
S0bdin s-Fond
10.| 50865 E&PermgdS (EhSE"
Jopbode SBH ad@rNosseds
Doardr S8 a-Foand
11.| Bowoen orpen Soswerd 956 88
17, [ 5020% 6EurgS @363 0ol A 216
| S5-RES (62) @) eogd (D)E°
Blergdthde, pz eHst
13| 8615857 BELE) Bng) wbBE BB/
EFSIFO0DEE HBODN BRPER) BFEG)
o) BE) (B8 5588 Saed> i)
14.| (@) Bomosd Fooen HBG
@) of%8 H8MHe 88

=58 oo,
sothidreore (HEwS adtbiir 08.12.20225 obio 098 @IS 0DEE &) =EBS
8B 65 orghS (RS (rSodiPRomr FSS Lod o [Baxis, 3riTeers wd8odod,
(6585 09.01.2023 webhd wotherins® dob)
©530 Do) (RIS DHBE @) BALES HevHes® 6 Bovoe 23-01-202358 8o dolom
Jold 30.106* DO Vet 50865 BPumES FPPESEH cpeddhiBid B0ahBEDIA.
PrYPS BELY, BerHed® T0Fonosd JogRE Jerdo oo SRED TR, S0l
285 BAbY BerHes’ard Fomowid Strr, Vo Sor JelglE erHomwr CremBerd.
0@ Fo.12 dtbsore HE OSINBep BEHEE Bods PRALS BALE, o MO-Bydo
$BoHE® #6158 (PR £H) @) wbGE HBAGM HKiRtosmns Joid Jo.13% bt
DRTXS Bl aSFTY) BFUSG) ol whES (HBIG ToE) JoD1EDH TrDKes.
)% Boe SES5BoH Fowo TrpeBdng ablrTes DHosHsEro.

a.30.24, eTT Tod, DFoHd b,
SioErerE-500 009

rajsarda@gmail.com

3-5-700/3, B8 3o.11, &ry Fromade,
TG -500029
cirp.rkibuilders@gmail.com

23.01.2023 (psB53 686 560 36 0 14 Fve)

S0t

SBod

Weblink: https://ibbi.gov.infhome/downloads
FOE DS $B0SS

o/~

TEHEE JTp

20805 SRS (B IRES

Registration No.: IBBI/IPA-001/IP-P-01777/2018-2020/12740
der 11-01-2023

B8Fo: rdoeers

HE? SBEHS DO
OO0 oo [%D

550 D58

o gy SPEGEG)E D
= Y E

i e

B5Bwomrs wggSs - ETeerd

ov@oé6 EIAE tefats) degehe HogoH
3020500 H00S FAND BTNV FRES
DY PETRES (IAH®) 0 $e &rok
D00, TR (BHP BEY bre Frowd
aTod §00d. & K)ég’:\e» &er 8 e
DELToTol Brdodod. &8 8D Qerg
TEE Eed HorsFardo

s%fgd&g

56563

g

ook,

&S 3 IS
TEorersSt AP0 oY - Qésog
S5ty & wiiome, i | SSooRS 9db
SO : =08 %65

858 8 @%556%, Bep
oggHer BASHIoe £
DIBL (Lo
ooHos® H&° SBre >0E

(BHeH 30 o Frowd
Dol &t & Dol Hore
&Sm0k DTS, TESTS
EL O grand
8 §'oeth. ToRod® (B $&° 8K
Deghen ¥ so8eore wafdssH $B
éa‘i’geﬁ)@éix 2P0 &% 008° & deSos®
ToND  SHowe Knégpa 365&?'?3 20
Bwgo H8gen TPaHEEAS Haho SO B
@od™¥S o DR, Sgwad (Hadeo
Fowd ad) 8)@56(,3@ éé&ﬁﬁéom Srereod

R0&AHS 230508
&85 ¢ 636 s50300

TEovrE g “EdeEm
(Babdy Toros™ e
208AHS  ergof

usfSS  Jvod.  w  wref  dyod
TETerhS® shardo SHS eednd ‘66 e
&6 5250 20NTH BHeph. 20BHS weges
©obK) @0k 48 555 B xS DB
&B0S eef)hen, ¥30d, 20/ FFoey,
BBS Herep wITES EDmed. &
SEES0S 855S BIub S0l (BeF
JEFS° a20nS & 500" wB R
2388 DIuep, DS DI, ads &K,
Qeod PRSI

3080w,

3)@56(3®§> mog&

F CRISS FINANCIAL LIMITED
* CFL  ttormerty known as “criss Financial Holdings Limited")
e CIN - UB5993TG1992PLCO14687

. Offce: Galaxy, Wing B, 16th Floor, lot No.1, Sy.No.83/, Hyderabad Kaowledge City, Raidurg, Hyderabad-

ot 500081 (TS). ':::'*51 040 45474750 | Elﬂ"mmril in.com Website: mﬂglm
UBLIC NOTICE

Notice is hereby given that
1. Criss Finanial Limited (formerly known as “Criss Financial Holdings Limited”) (the;
“Company”) is a Public Limited Company incorporated under the Companies Act, 1956 and|
is registered with Reserve Bank of India (‘RBI') as a Non-Banking Financial Company;
‘The Debt Securities of the Company are listed on BSE Limited;
RBI vide its letter dated December 13, 2022, had issued "No Objection” for the change in

oo

Management of the Company with the induction of Mr. Ashish Kumar Darman as Whole Time.
Director and M. Shalabh Saxena as Non-Executive Director of the Company;
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Following is the composition of the Board of Directors of the Company:
$.No. Name of the Director Designation
Ms. Abanti it (DIN:02305893) Chairperson and Independent Director

2. Mr. Deepak Calian Vaidya (DIN:00337276)  Independent Director

3. Mrs. Padmaja Gangireddy (DIN:00004842) Non-Executive Director

4. Mr. Kartikeya Dhruv Kaii (DIN:07641723)  Non-Executive Director

5. Mr. Shalabh Saxena (DIN: 08908237) Non-Executive Director

6. Mr. Ashish Kumar Damani (DIN: 08908129) Whole Time Director

This notice is being given in terms Para 69 of RBI Master Directions DNBR PD.007/

03.10.119/2016-17 dated September 1, 2016, w.rt. change in management of the Company.

All stakeholders are requested to take nole of the above Information. Any clarification

required may be addressed to the Company at its registered office or through!

e-mail to secretarial@crissfin.com. For Criss Financial Limited
(formerly known as "Criss Financial Holdings Limited")

Sdi-

o

Place: Hyderabad. M.Vijay Mohan Reddy
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s SPACENET ENTERPRISES INDIA LWITED

[CIN: L72200TG2010PLC068624]
Reqd. Office: Plot No.114, Survey No.66/2, Street No.03, Raidurgam, Prasanth Hills, Gachibowii Nav Khalsa, Seriingampally,
Ranga Reddy, Hyderabad-500008, Telangana, India Tel: 040 29345781 E-mail: cs@spacenetent.com, Website: htp://spacenetent com/
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NOTICE

Notice is hereby given that the Partnership
Firm under the name and style of M/s.
S.L.S.V. INFRASTRUCTURES vide Firm
Registration N0.392 of 2017, having its
place of business at Flat No. 402, Shritha
Blooms-2, Raghavendra Colony,
Kondapur, Serilingampally, Rangareddy-
500084, Telangana is being dissolved by
mutual consent on and from 06.01.2023.
If anyone has any objection for the above
said dissolution, send your reason(s) for
the same along with the details to the
following undersigned within 7 (Seven)
days of this publication.

Mr. Penmetsa Sri Varma

Flat No.402,Shritha Blooms-2,Raghavendra
Colony, Kondapur, Serilingampally,
Rangareddy-500084, Telangana
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